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_ that the said period of absence should be treated as
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Mukesh Mehra

Versus
Union of India and Crs

CORAM : .
Hen 'ble Mr, Justice UL. Srivastava, v.c
Hen 'ble Mr, K, (bayya, Member (A )
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( By Hen. Mr. Justice U.C. Srivastave, V. )
In this transfer application which originally |

Wis Instituted as a suit in the year 1984 has besp

transferred to this Tribunal, The applicant has

moved yet another amendment dpplicatien praying that

the order of Chief Engineer dated 29,6.90 so far as

e treats:?the period of absence from 25,7.31 te 16.2 36
withoué/pay and also order dated 12 +11.38 directing

extra ordinary;n\:?thout pey @nd allowdnces and the

order dated 1].7.90 was communicated to the dpplicant
vide letter dated 17.7.9C be quashed and the respendanteT
be directed to grant promotion and seniority to the
dpplicant as UDC w,e.f. 30.6 84, The suit wes filed |
in:i.tiallyfmgaiust the transfer order with a prayer 1
that th.e dpplicant may be allowed to join his du'ty




at Agra with benefits ang entitlement to
entire salary w.e.f, 9¢648L till the
After joining bow the

Period was to be trea
decided,
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The applicant wants to challenge thaéﬁi
which was given in this behalf ,
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is a fresh matter
Incase the @mendment will be allowed
it will be misjoinder of Cause of action.

altogether,

Ac cordingly |

this application It is for the applicant

is I&jected‘-

is directed against the transfer '

on 11.6.81., The dpplicant

and is working at Ittarsi,

The applicatien has :become
inflﬁc‘tt.wus 1.

It is dccordingly dismissed as infréctuous

L
with the observation that Se far as the other ms are
concerned it is for the

-
applicant te get it @djudicated

by filing anether case’




